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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI  

ORIGINAL APPLICATION NO. 977 OF 2024 

IN THE MATTER OF: - 

Renu Rani & Ors.         … Applicants 

Versus 

State of Haryana & Ors.    … Respondents 

OBJECTIONS ON BEHALF OF THE RESPONDENT NO. 5, 

I.E. M/S RAJIV GANDHI THERMAL POWER PLANT,

KHEDAR, TO THE SUPPLEMENTARY JOINT 

COMMITTEE REPORT DATED 18.12.2024 

MOST RESPECTFULLY SHOWETH: - 

1. That the present Original Application has been registered based

on the letter petition of the Gram Panchayat Khedar, Block

Barwala, District Hisar, Haryana alleging the improper

management and storage of coal and ash by Respondent No. 5

i.e. M/s Rajiv Gandhi Thermal Power Plant (hereinafter referred

to as ‘Power Plant’). 

2. That while recognising that the issue raised through the present

lis requires further consideration, this Hon’ble Tribunal

constituted a Joint Committee comprising Central Pollution

Control Board (hereinafter referred to as ‘CPCB’), Haryana

State Pollution Control Board (hereinafter referred to as

‘HSPCB’), and Regional Office, Ministry of Environment Forest
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and Climate Change, Chandigarh; and District Magistrate, Hisar 

for the purpose of verification of facts.  

3. That in compliance of the order dated 03.10.2024, the Joint

Committee conducted a site visit on 25.10.2024 to: (i) verify the

facts mentioned in the letter petition and (ii) collect relevant

information for compiling the factual report as directed by the

Hon'ble National Green Tribunal. The Joint Committee

submitted its progress report dated 03.11.2024, and sought a 6-

week extension until 15.12.2024 for completing the necessary

remaining activities and for filing the factual report.

4. That by its order dated 05.11.2024, this Hon’ble Tribunal

impleaded all the Respondents and granted 6 weeks to the joint

committee for filing the factual report.

5. That a Suplementary Report was subsequently filed by joint

committee on 18.12.2024 as per the Order of this Hon’ble

Tribunal dated 05.11.2024. In view of this, the Respondent No. 5

herein was granted liberty vide Order dated 19.12.2024 to

examine the Supplementary Report dated 18.12.2024 and file its

Objections. Accordingly, the present Objections are being filed

by the answering respondent herein.

6. That, at the outset, it is the submission of answering Respondent

that the committee, in its supplementary report, has failed to

incorporate the compliance made by Respondent No. 5.

That on 09/12/2024, the MoEF&CC, Regional Office

Chandigarh has conducted monitoring/survey of the compliance

of the conditions of the Environmental Clearance granted to the

power plant vide Ministry's EC letter No. J-13011/18/2006-IA-II

(T) dated 20.02.2007. The I.A. Division, MoEF & CC, Indira

Paryavaran Bhavan, New Delhi vide F. no. IA-L-11011/69/2024-
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IA-I, dated 17.01.2025 had forwarded a monitoring report 

submitted by Regional Office, MOEF & CC, Chandigarh.  

It is pertinent to note that compliance status in the said 

monitoring report has been found satisfactorily complied. The 

I.A. Division, MoEF & CC, sought clarification/ATR/Action

taken report regarding observations raised by Regional Office, 

MOEF & CC & Chandigarh. Clarification/ATR/Action taken 

report as per directions from MOEF & CC has been submitted to 

I.A. Division, MoEF & CC, Indira Paryavaran Bhavan, New

Delhi, vide memo no. Ch- 239/XEN/Env/RGTPP/F-788 Dated 

08.03.2025 through email dated 08.03.2025.  

[A true copy of the Ministry's EC letter No. J-13011/18/2006-

IA-II (T) dated 20.02.2007 is annexed herewith and marked as 

Annexure A-1] 

[A true copy of the Letter dated 17.01.2025 issued by I.A. 

division and monitoring report of Regional Office of MOEF & 

CC are annexed herewith and marked as Annexure A- 2] 

[A true copy of letter dated 08.03.2025 in Reply to letter of I.A. 

Division, MoEF&CC, New Delhi along with 

clarification/ATR/Action taken report is annexed herewith and 

marked as Annexure A-3] 

7. That, the observations raised by MOEF & CC vide letter dated

17.01.2025 and their replies are as below:-

i. Observations no. 1:-The boundary of ash pond/Dyke has

not been adequately barricaded to avoid air borne pond

ash from the pond (Specific Condition xiv)

Reply of observation:-
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It is submitted that following measures are already taken 

in respect of observation 

i. Development of sarkanda on boundary of ash
dyke and within ash dyke:-The boundary dyke
is well barricaded with sarkanda. Stored ash is
also covered with sarkanda within Ash Dyke
area.
[A true copy of the photographs of Sarkanda in ash
dyke area is annexed herewith and marked as
Annexure A-4]

ii. Rain Gun and Sprinklers: To further mitigate
the risk of airborne ash, Rain guns and
sprinklers have been installed along the
boundary of the ash pond. These measures form
a water fencing system to maintain moisture
levels and check the ash on the boundary of
dyke.
[A true copy of photographs of the sprinkler
system at periphery of dyke is annexed herewith
and marked as Annexure A-5]

iii. Portable sprinkling system: A portable
sprinkling system has also been installed inside
the ash dyke to suppress the air borne ash
particles within ash lifting area.
[A true copy of the photographs of portable
sprinkler system installed in the dyke are
annexed herewith and marked as Annexure A-
6]

iv. Fog Cannons: 04 no. fog cannon have been
installed and commissioned to control the spread
of ash in the areas inside ash dyke and in
vicinity of ash dyke by forming a fog in the area
to suppress all the ash particles. The range of fog
cannons is 80m and all fog cannons are portable.
[A true copy of the photographs of the Fog
Cannon under use is annexed herewith and
marked as Annexure A-7]
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ii. Observations no. 2:-A verification report/certificate from

the local forest department for the green belt development has

not been submitted yet (Specific Condition xviii)

Reply of observation:-

It is submitted that green belt has been developed as per

EC condition. As per EC condition, total area of 284 acres

shall be developed as green belt. Whereas, respondent has

286 acre area of green belt.It is pertinent to note that a

Verification Letter dated 05.03.2025 was issued by the

Office of Forest Department,Hisar and as per said letter, it

has been stated that 250 acres of Green Area has been well

developed and remaining 36 acres of Green Area is under

development. It is also stated that native species such as

Shisham, Ailanthus, Neem, Arjun, Siris, Cassia, Siamea, Bottle

Brush, Kikar and Pipalare planted in such green belts.

Further, it is also submitted that Respondent No. 5 has been

committed to continuous growth and maintenance of the green

belt in compliance with the conditions required for

Environment Clearance. It is further submitted that

Respondent No. 5 have several parks with plants in order to

promote efficient greenery and ecology.

[A true copy of the verification letter dated 05.03.2025

issued by the Office of Forest Development,Hisar Forest

Division is annexed herewith and marked as Annexure A-

8]

iii. Observations no. 3:-PP has not submitted six monthly

compliance report by email to the Regional Office (Specific

Condition xxiv)
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Reply of Observation:- 

It is submitted that Respondent No. 5 has regularly 

submitted physical copies of the Six-Monthly Compliance 

Reports of Environmental Clearance to all the concerned 

offices including MOEF&CC. The practice of sending the 

compliance report through email has already been started 

by RGTPP and its latest compliance report was submitted 

through email also on 13.12.2024. RGTPP ensures to 

follow this practice in future also.     

8. Point wise reply/objections on conclusions given in 

supplementary report of joint committee are given in subsequent 

paras

9. Conclusion no. 1:-

M/s Rajiv Gandhi Thermal Power Plant in Khedar, Barwala, 

District Hisar, has implemented measures to control pollution 

associated with ash storage and handling in the flyash silo area, 

which include:

• Enclosed silos with a pneumatic loading/unloading 
system.

• Water sprinkling through out the silo and truck 
parking areas.

• A green belt surrounding the silo and parking areas.

• Paving of both the silo and truck parking areas.

• Collection and recycling of the water used for 
sprinkling .

Reply /Objection on conclusion:- 
There is no objection on this conclusion of joint committee. 

10. Conclusion no. 2
During visit on 25/10/2024, it was observed by the Joint

Committee that:
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“The sufficient measures were not in place to control pollution 

from ash handling in the ash dyke area. The access roads 

leading to this area are unpaved, and there are not proper 

arrangements for water sprinkling to prevent the spread of ash 

during strong winds, truck movements, and the loading of 

trucks for ash transportation. While ash handling was not 

occurring during the inspection, dust pollution caused by the 

wind was observed drifting toward nearby areas.” 

Reply /Objection on conclusion:- 
I. It is submitted that Ash Dykes, which are the embankments

or containment structures used for managing the coarser ash

produced in thermal power plants in form of ash slurry i.e.

wet mode, are an integral part of the process. It is pertinent to

note that Respondent No. 5 has implemented a

comprehensive, scientifically-driven approach to mitigate the

environmental impact of fly ash disposal. The key measures

adopted include:

a. Installation of protective linings on the dyke floor and

walls to prevent leachate (polluted water) from

contaminating the surrounding soil and groundwater.

b. Utilization of anti-smog guns for water spraying to

control airborne dust pollution effectively.

c. Water sprinkling on dyke roads, Barwala-Agroha road

outside the ash dyke boundary, truck parking areas, and

weigh bridge zones using tractor mounted water tankers

to reduce dust emissions.

d. The ash slurry in the dyke settles over time, with

remaining water being recovered via a decanting

7144



system and reused in plant operations, thereby reducing 

the need for fresh water intake. 

e. Development of a green belt within the ash dyke area in

order to further minimize control ash dust pollution and

enhance the overall aesthetics of the site.

f. Development of Sarkanda within the ash dykes to curb

ash dust pollution.

g. Ensuing all vehicles departing the dyke are securely

covered with tarpaulin in order to prevent any ash

leakage or dispersal.

II. It is further submitted that measures adopted by Respondent

No. 5 demonstrate unwavering commitment to environmental

protection and responsible industrial practices. However,

despite the best efforts made by Respondent No. 5 to

minimize pollution in the ash dyke area, such observations

were raised. It is submitted that Respondent No. 5, as a

socially and environmentally responsible entity, has

embraced these observations as constructive feedback. In

response, a comprehensive and scientifically-backed action

plan for enhanced pollution control measures was shared

with said joint committee via email on 28.10.2024. The

action plan, along with the latest updates on the actions taken

by Respondent No. 5, is outlined as follows:

S. 
No. 

Description for 
Initiative for 
curbing 
environmental 
impact due to wet 
ash mining 

Target 
date 

Action Taken 
by Respondent 
No. 5 upto 
13.12.2024 
(Date of filing 
1st reply) 

Action Taken 
by 
Respondent 
No. 5/RGTPP 
(upto 
10.03.2025) 
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1. Proposal for 
installation of 
Sprinkling system 
over Ash Dyke 
boundary wall to 
suppress airborne 
ash particles from 
ash dykes. 

31.12.2024 Target 
achieved. The 
sprinkler system 
(with 600 no. 
mini sprinklers, 
54 no. rain 
guns) was 
installed on 
periphery of 
dyke and 
pathway leading 
to dyke is under 
operation. 
[A true copy of 
photographs of 
the sprinkler 
system is 
annexed 
herewith and 
marked as 
Annexure A-5] 

Target already 
achieved 

2. Proposal for Use of 
fog cannons 
around pond ash 
weighing area to 
minimize the air 
borne ash due to 
vehicle movement. 

22.11.2024 Target for 
finalizing the 
proposal 
achieved. An 
order for 4 no. 
fog cannons 
was placed. The 
Overall 
Delivery period 
was 45 days. 
However, 2 no. 
fog cannons 
were received 
and are under 
operation. 

Target 
achieved. 4 no. 
fog cannons 
have been 
purchased and 
are under 
operation.  
[A true copy of 
the 
photographs of 
the Fog 
Cannon under 
use is annexed 
herewith and 
marked as 
Annexure A-7] 
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3. Proposal for
installation of
automatic truck
wheel wash system
before exit of ash
dyke area.

31.01.2025 Site preparation 
for foundation 
work is 50% 
complete, and 
procurement of 
system 
components is 
in progress. 

The target has 
been 
successfully 
achieved, and 
the work has 
been 
completed.  
[A true copy of 
the 
photographs of 
installation of 
automatic truck 
wheel wash 
system before 
exit of ash 
dyke area is 
annexed 
herewith and 
marked as 
Annexure A-9] 

4. The pathway 
leading from gate 
of Ash dyke upto 
top of dyke will be 
constructed as 
RCC road by Civil 
wing. 

01.11.2025 An expert 
agency was 
hired on 
13.11.2024 for 
the preparation 
of design and 
estimate for this 
road. Design 
and 
Estimateprocess 
completed by 
consultant. The 
tender will be 
floated after 
finalizing all 
design and 
tender 
documents. 

Part-I 
(Technical Bid) 
of NIT has 
been opened 
Construction 
work will be 
started once the 
case is 
finalized. The 
case is being 
pursued at a 
fast pace. 
[A true copy of 
proof of 
Technical Bid 
opening of NIT 
issued for 
construction of 
RCC road is 
annexed 
herewith and 
marked as 
Annexure A-
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10] 
5. Bund road at top of 

ash dyke will be 
repaired by Civil 
wing. 

28.02.2025 Part-I 
(Technical Bid) 
of NIT has been 
opened. Repair 
work will be 
started once the 
case is 
finalized. 

Target 
achieved. The 
work has been 
completed.  
[A true copy of 
the 
photographs of 
the repaired 
bund road are 
annexed 
herewith and 
marked as 
Annexure A-
11] 

III. It is also submitted that the work Order dated 03.12.2024was

awarded to Forest Department, Hisar for the plantation of 6000

plants with 5-year maintenance thereof. It is further submitted

that the plantation is under process around ash dyke and the

same shall be completed by 31.03.2025. Till date, 2000 Number

of plants have been planted.

IV. It is pertinent to mention here that in addition to sprinkler system

on periphery of dyke and pathway leading to dyke, a potable

sprinkling system has also been installed in the loading area in

order to suppress airborne ash during strong wind condition.

[A true copy of the photographs of portable sprinkler system

installed in the dykeare annexed herewith and marked as

Annexure A-6]

V. It is thereafter submitted that a boundary dyke is well barricaded

with Sarkanda. It is pertinent to note that the Stored ash is also

covered with Sarkanda within Ash Dyke area

[A true copy of the photographs of Sarkanda in ash dyke area is

annexed herewith and marked as Annexure A-4]
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VI. It is submitted that the ambient air quality was tested by an

NABL-accredited agency in the vicinity of the ash dyke. It is

pertinent to note that the report submitted by NABL confirms

that the ambient air quality complies with the National Ambient

Air Quality Standards (NAAQS) as outlined in the CPCB

notification dated 18.11.2009, with the exception of particulate

matter (PM 2.5 and PM 10) levels. However, it is relevant to

note that the elevated particulate matter levels are not

attributable to pollution from the thermal power plant, as

demonstrated by the air quality data from Hisar.

[A true copy of National Ambient Air Quality Standards

(NAAQS) outlined in the CPCB notification dated 18.11.2009 is

annexed herewith and marked as Annexure A-12]

[A true copy of the report submitted by Intersteller Testing

Centre Pvt. Ltd. is annexed herewith and marked as Annexure

A-13]

[A true copy of the data indicating the Value of Ambient Air 

Quality in Hisar Region is annexed herewith and marked as 

Annexure A-14] 

VII. That a comparative PM 2.5 and PM 10 values for the area

near the ash dyke and the Hisar region are presented in the

table below wherein the data categorically shows the air

quality in the area near the ash dyke is consistent with the air

quality of entire Hisar Region.

Parameter Maximum value 
as per National 
Ambient Air 
Quality 
Standards 
(NAAQS) in 

Value in area 
near ash dyke of 
Respondent no. 
5 [in Micro 
gram/Cum.] 

Value in 
Hisar region 
[inMicro 
gram/Cum] 
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Micro gram/Cum 

PM 2.5 60  49 to 76 31 to 82 

PM 10 100 95  to 145 70 o 171  

11. Conclusion no. 3:-

During revisit to the site on 05/12/2024, it was observed that the 

M/s Rajiv Gandhi Thermal Power Plant has taken additional 

measures namelyi) installation of 440 Nos. water sprinklers 8 along 

the unpaved approach road leading to the ash dyke and ii) 

Installation of two water fog cannons in the ash dyke area. iii)Two 

tractor mounted water sprinkling systems iv) Ash heaps are covered 

with tarpaulins v) Installation of two rain guns vi) It was informed 

that DFO has been placed order by plant authorities for planting 

6000 plants. It was also informed that plantation of 1300 plants 

have been done out of 6000 plants.

Reply /Objection on conclusion:- 
There is no objection on this conclusion of joint committee. 

12. Conclusion no. 4

However, the measures implemented were found to be

inadequate in controlling dust pollution during ash handling

under strong wind conditions. The ash was observed drifting

toward nearby areas in the wind direction under such strong

wind circumstances.The measures proposed by the Unit for

containing dust pollution in the dyke area with target dates upto

28/02/2025, are yet to be implemented. This is also evident from

the ambient air quality monitoring conducted by the Joint

Committee in the ash dyke area. The 24-hourly average PM10
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concentration at this location was 138.3 ug/m3 against the 

prescribed standard of 100 ug/m3. Further, during the period 

from 2PM to 10 PM, the PM10 concentration at this location 

was as high as 257.2 ug/m3 

Reply /Objection on conclusion:- 

Objections of this observations are same as Conclusion no. 02. 

Further, it is also submitted that Out of 8 locations, sample of 

one location crossed limits prescribed in National Ambient Air 

Quality Standards (NAAQS) as per the CPCB notification dated 

18.11.2009. Further, sample which failed was averaged for 24 

hours. But as per ibid notifications for NAAQS,  

“24 hourly or 08 hourly or 01 hourly monitored values, as 

applicable, shall be complied with 98 % of the time in a year, 

2% of the time, they may exceed the limits but not on two 

consecutive days of monitoring”. Further, in 8-hour period (02 

PM to 10 PM as noted in Report No. 558 dated 16.12.2024), for 

which the air quality crossed the standard limits, there was 

strong winds in ash dyke area. 

[A true copy of the  notification dated 18.11.2009 Annexure A- 

12] 

13. Conclusion no. 5

Stack emissions were found to be complying with the prescribed

limits of particulate matter, SOx and NOx

Reply /Objection on conclusion:-

There is no objection on this conclusion of joint committee.

14. Conclusion no. 6

Piles of ash that had accumulated inside the premises near the

rainwater drains were found to be covered with tarpaulin as a
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temporary measure. It is recommended that action plan is 

prepared and implemented in a time bound manner for 

permanent addressed to this recurring issue. 

Reply /Objection on conclusion:-  

That in response to the concerns regarding the accumulation of 

piles of Ash inside the premises near the rainwater drains, it is 

submitted that tarpaulin covers are being used on the ash heaps 

near the disposal pipelines to prevent their dispersion into the 

environment that also helps to mitigate potential health hazards 

to the workers in the plant vicinity. It is submitted that the 

formation and spreading of ash primarily occur during the 

replacement of pipelines. It is pertinent to note that it is a 

process that requires the flushing and draining of pipelines, 

leading to temporary ash accumulation near the disposal lines. It 

is further pertinent to note that the piles of Ash were temporary 

and have now been cleared. It is relevant to note that the piles of 

ash are regularly cleared as part of ongoing maintenance. 

Additionally, a boundary wall is being constructed to effectively 

separate the dumping area from the main plant, further 

enhancing safety to avoid ash reaching roads & drains and better 

environmental control. It is submitted that a Letter of 

Acceptance dated 04.03.2025 was issued by answering 

respondent to a contractor for providing and fixing of 

prefabricated solid precast concrete boundary wall for the 

disposal area of plant at RGTPP, KHEDAR, Hisar within a 

period of 80 days.  

[A true copy of the photograph depicting thar Piles of Ash have 

been cleared is annexed herewith and marked as Annexure A-

15] 
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[A true copy of the Letter of Acceptance dated 04.03.2025 issued 

by answering respondent for providing and fixing of 

prefabricated solid precast concrete boundary wall for the 

disposal area of plant at RGTPP, KHEDAR, Hisar is annexed 

herewith as Annexure A-16] 

15. Conclusion no. 7

The project proponent was found to be complying with the

specific conditions of the Consent to Operate (CTO) granted to

the Unit by SPCB except one condition that “Unit will strictly

comply with the guidelines of CPCB &MoEF&CC)”, as the

Unit is yet to make full compliance of the guidelines prescribed

for Ash Dyes with regard to dust control measures during

strong wind conditons.

Reply /Objection on conclusion:-

Objections of this observations are same as Conclusion no. 02

and conclusion no. 04.

16. Conclusion no. 08

MoEF&CC, Regional Office, Chandigarh has conducted

verification of the compliance of the conditions of the

Environmental Clearance granted to the Unit on 09/12/2024 and

will be filing a separate report.

Reply /Objection on conclusion:-

That on 09/12/2024, the MoEF&CC, Regional Office

Chandigarh has conducted monitoring/survey of the compliance

of the conditions of the Environmental Clearance granted to the

power plant vide Ministry's EC letter No. J-13011/18/2006-IA-II

(T) dated 20.02.2007. The I.A. Division, MoEF& CC, Indira

Paryavaran Bhavan, New Delhi vide F. no. IA-L-11011/69/2024-
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IA-I, dated 17.01.2025 had forwarded a monitoring report 

submitted by Regional Office, MOEF & CC, Chandigarh.  

It is pertinent to note that compliance status in the said 

monitoring report has been found satisfactorily complied. The 

I.A. Division, MoEF& CC, sought clarification/ATR/Action

taken report regarding observations raised by Regional Office, 

MOEF & CC & Chandigarh. Clarification/ATR/Action taken 

report as per directions from MOEF & CC has been submitted to 

I.A. Division, MoEF& CC, Indira Paryavaran Bhavan, New

Delhi, vide memo no. Ch- 239/XEN/Env/RGTPP/F-788 Dated 

08.03.2025 through email dated 08.03.2025.  

[A true copy of the Ministry's EC letter No. J-13011/18/2006-

IA-II (T) dated 20.02.2007 is annexed herewith and marked as 

Annexure A-1] 

 [A true copy of the Letter dated 17.01.2025 issued by I.A. 

division and monitoring report of Regional Office of MOEF & 

CC are annexed herewith and marked as Annexure A- 2] 

[A true copy of letter dated 08.03.2025 in Reply to letter of I.A. 

Division, MoEF& CC, New Delhi along with 

clarification/ATR/Action taken report is annexed herewith and 

marked as Annexure A-3] 

The observations raised by MOEF & CC vide letter dated 

17.01.2025 and their replies are already given in point no. 7 

above and same are not repeated for sake of brevity. 

17. That the Respondent No. 5 reiterates the contents and averments

made in the Reply dated 13.12.2024 which are not being

repeated herein for the sake of brevity.
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In view of the foregoing facts and circumstances, it is most 

respectfully prayed that this Hon'ble Tribunal may be pleased to 

dismiss the present petition.  

 FILED BY: FILED ON: 16/03/2025 

PLACE: NEW DELHI  

Through Counsel 

(LOKESH SINHAL)

Sr. AAG, Haryana 

 ADVOCATE FOR R-5 
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UY SPLED POSI

No. J-1301 1/18/2006-A.I"()
Government of Inuia

Ministry of Environment & Forests

The Chief Engineer / Projects & Planning
Haryana Power Generation Corporation Ltd..
SCO-21, Sector - 11
Panchkula - 134 112,
Haryana

Sub: 1200 MW Hissar Thermal Power Project, Hissar, Haryana
PowerM/sby

Environmental Clearance reg.
Haryana Genaration Corporation Ltd. ,-

The undersigned is directed to rcfc: r. your comm:uniatior no. Ch-
Spi2/CE/TD (C) -9.ENV dated 12.09.2006 regarding the subject mentiornea above.
Subsequent information furrished vicle letters No. 3159/Chi9/CE,İ()
9/NOC/HSPCB/HSR dated 13.10.2006 & 15.12.2006 have also been coasidered.

2
1994 for setting up of a 1200 MW thermal power plant at Hissar
shal!
configuration. The total land requirement for th: pject is 1139 acres, which
includes 585 acres for plant and 232 acres for ash disposal. The coal requirement
is estimated as 5.2 MTPA, which will be obtained from the North Karanpura mine at
a distance of about 1200 km. The water requirement is 115200 m'/day, which will
be met from Barwala Branch of Bhakra Canal System.
project was held on 04.09.2006 ard NOC was issued by Haryana Stat: Pollutiorn
Control Board on 25.10.2006. The project cost is Rs 4564.21 crores including Rs
251.02 crores for environmental protection measures

The proposal is for grant of environmental clearance under EIA Notification,
The power plant

cither 2x500 MW or 2x600 MW depr.iing upon finalization of the

Public hearing for the

-......

Paryavaran Bhawan
CGO Complex, Lodi Road

New Delhi-110 003

Dated: 20th February, 2007
To

Sir,
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Theproposal has been Considered In duruIE WIUI puu l2 yl Uu: IA
3.
Ntification dated 14" September, 2006 read with sub clause (i) of clause 2.1.1 of
h 0ara2.1 of para 2.0 of the Circular No. J-11013/41/2006 - IA.I () dated 1gh
SU
October, 2006 and environmental
oouisionsthere of subject to implementation of the following terms and conditions:

clearance is hereby accorded under the

) All the conditions stipulated by Haryana State Pollution Control Board vide
their letter no. HSPCB/2006/TAC-A/2220 dateri 25 10.2006 shall be strictly
implemented.

The proposed configuration of the project (2x600 MW) could be changed
provided that the total capacity of the power platt shall not exceed 1200 MW
and that no individual unit shall be less than 500 MW.

(ü)

(Gi)

(iv)

activities/The total land requirement shall not exceed 1139 ares for all the
facilities of the power project put together.

No additional land will be allowed to bring the water up to the project site.

() Ash and sulphur contents in the coal 'o be used in the project shall not
exceed34% and 0.39% respectively.

Two stacks of:275 m height each shall be provided with continuous online(vi)
monitorngequipments. Exit velocity of at least 21,5 m/sec shall be
maintained.

High efficiency Electrostatic Precipitator (ESP) with efficiency not less than
99.9 % shall be installed to ensure that particulate emission does not exceed

100mg/Nm3. Reigep
(vii) Space provision shall be made for Flue Gas De-sulphurisation (FGD) unit, if

(ix)

required at a later stage.

Township shall not be located in the predominat downwind direction.

Closed circuit cooling system with COC of 5 shall be provided.

A minimum distance of 250 m (Two hundred & ifty mietres) shall be kept
between the boundary of the project '19d the Nationäi ighway. No
structure shall be put up within 250 m (1wo hundred & fifity metres)
distance of the highway.

Adequate dust extraction system such e hag filters and water spray system
in dusty areas such as coal and ash handling areas, transfer areas and other
vulnerable areas shall be provided.

(vi)

(i)

(xi)
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(oii) Fly ash shall be collected in dry form and ash qeneratul sliull lae ud ln d
phased manner a: per provisions of the nqtification on Fly Ah Itiläzation
isSued by the Ministry in September, 199 ardt its amendrnent. By le end ol
gth ycar ful fly ash utilization should be ensured. Unutilized ash shall be
disposedoff in theashpondin, theformof HghConcenlrution luy.

Ash pond shall be lined with impervious iring. Adequate safety measures
shall also be taken so that pond ash does not become air borne tó cause a
pollution in the surrounding areas.

(xv) Rain water harvesting shall be practiced., A detailed scheme for rain water
harvesting to recharge the ground oter aquifer shall be prepared in
consultation with Central Ground Water Authority/State Ground Water Board
and a copy of the same shall be submitted within three months to the
Ministry.

(xvi) The treated effluents conforming to the prescribed standards shall be re-
circulated and reused within the plant. There shall be no discharge outside
the plant boundary. In case of emergency, discharges to the extent of only
80 m'/hr from the plant may be done in the drain whicn shall not meet the
river Yamuna at any point.

(xvii) (Regular monitoring of ground water in and arouni the ash pond area shall
be carried out, records maintained and quarterly reports shall be furnished to
the RegionalOfficeof thisMinistry.

(xvii) A 50 m wide greenbelt shall be develope:d all along the plant, ash pond and
township boundary cOvering a total area of 284 acres. in addition, properiy
designed greenbelt will be developed belwjeen the plant boundary and the
National highway as also residential cony of the plant to minimize the

.im; of fugitive emissions and aesthecs

First aid and sanitation arrangemerıts shall be made for the drivers and
other contract workers during constrıiction phase.

Leg of Noise levelshould be limited to 75,dBAand regularmaintenanceof
equipment be undertaken. For people working in the high noise areas,
personal protection devices should be provided.

Regular monitoring of the ambient air qyality shall be carried out itn arnc
around the power plant and records maintained. The location of the
monitoring stations and frequency of nonitorr.g shall be decided
consultation with SPCB. Quarteriy repoi te thall be subrmitted to the Regional
Office of this Ministry.

(xix)

(xx)

(xiv)

(xi)

Created with Scanner Pro

22159

https://apple.co/3zkbMwu


(xü) The projcct proponcnt shall advertise in at lcast two local nwpapers widely
circulated in the region around the project, lone of which shall be in the
vernacular language of the locality concerned, informing that the project has
been accorded environmental clearance and toples of clearance lelles Jle
available with the State Pollution Contro' Board/ Committee and may also be
seen at Website of the Ministry of Environment and Forests at
http://envfor.nic.in.

(oxi) Aseparateenvironmentmonitoring c" h suitablequalifiedstaffshouldbe
set up for implementation of the stipulated enyironmental safeguards.

(xoiv) Half yearly report on the status of implementation of the stipulated
conditions and environmental safeguards should be submitted to this
Ministry/ Regional Ofice/CPCB/SPCB.

(Xxv) Regional Office of the Ministry of Envirchment & Forests located at
Chandigarh will monitor the implementainlaf the stipulated conditions. A
complete set of Environmental Impact Assesşment Report and Environment
Management Plan along with the additional information submitted from time
to time shall be forwarded to the Reginnal Office for their use during
monitoring.

(Xxvi) Separate funds should be allocated for inclementation of environmental
protection measures along with item-wise reak-up. This cost should be
included as part of the project cost. The funds earmarked for the
environment protection measures should not| be diverted for other purpuses
and year-wise expenditure should be reported to the Ministry.

(xxvii) Full cooperation should be extendcu io the Scientısts/Officers from the
Ministry/Regional Ofice of the Ministry. at Chandigarh /the CPCB/the SPCB
who would be monitori: g the compliance of environmental status.

The Ministry reserves the right to revoke the clearance if conditions4

stipulated are not implemented to the satisfaction of the Ministry.

5. The environmental clearance accorded shatt p valid for a period of 5 years
to the start of production operations by the power plant.

6.
submitted to this Ministry for clearance, a frest teference sha!l be made to the
Ministry to assess the adequacy of the condition(s) imposed ani to incorporate
additional environmental protection measures required, if any.

In case of any deviation or alteration in the proposed project from that

!
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The above stipulationS Shall be enforced 3inny with ottiers us under Ue
7.or (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Controlof Pollution) Act, 1981, the Environment (Protection) Act, 1980 aid iulcs
thereunder, The Manufacture, Storage and Inport of Hazardous Chemical Rules,
1089. Hazardous Wastes (Management and Handling) Rules, 1989, the Publ
LjiabilityInsurance Act, 1991 and rules there under.

(Dr. S.K. Aggarwal)
DIRECTOR

Copy to:

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New
Delhi - 110001.

The Secretary (Environment), Deptt. of Environment, Haryane Civil
Secretariat, Government of Haryana, Chandigarh

The Chairman, Central Electricity Authority, Sewa Bhawan, R.k. Puram,
New Delhi-110066.

The Chairman, Haryana State Pollution Contr ol Bpard, C-11, Sector-6,
Panchkula, Haryana - with a request to displày a copy of the
clearance letter at the Regional Office, District Industries Centre
and Collector's office for 30 days.

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi-110032.

The Chief Conservator of Forests, Northern Reaip.al Ofice, Ministry of
ment & Forests, SCO 132-133, Sector 34-A, Chancigari-160022

7. The Director (EI), MOEF.

8.

9.

Guard file.
-

Monitoring file.

2.

3.

4.

5.

6.

(Dr. S.K. AGGARWAL)
DIRECTOR
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vrldHlaFf{
GOVERNMENT OF INDIA

wrfawtatvd3mn%qfadr+XTa=r
MINISTRY OF ENVIRONMENT. FOREST AND CLIMATE CHANGE

eITRI ©Tqfaa, gIbB / Regional Office, Chandigarh

F. No.: 1-26/2024/Misc./Env/eFile

§£§ LifE
Dated: 17/12/2024

To

Sh. Pankaj Verma,

Scientist 'E’

Compliance and Monitoring Division-IA Division,

Ministry of Environment Forest and Climate Change,

Indira Paryavaran Bhawan, Jor Bagh Road,

Aliganj, New Delhi- 110003

Sub:

Ref. :

OA No. 977/2024 in the matter of “Renu Rani & Ors. Versus State of Haryana &

Ors” before the Hon’ble NGT (PB), New Delhi- reg.

your letter No. 1A-L-11011/69/2024-IA-I dated 02.12.2024

In the above cited reference and subject matter, please find enclosed herewith the Factual

Status Report along with EC Condition-wise Compliance Report based on the site inspections

calried out on 25.10.2024 & 09.12.2024 for your consideration and further necessary action.

Sir

Yours faithfUlly,

Enel.: As above

&agM
(Dr. K Muthan\izh Aelvan)

Addl. Director /Scientist 'E’

dx + 24-25, eW?-31 v. ttgbrg - 160030 /Bay, No. 24-25, Se,to,-31 A, Ch„,dig„t,-160030
mTV/Tel No: 0172-2638135 Email: ronz.chd-mef@nic.in
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

Regional Office, Chandigarh

Factual Report on the O.A. No 977/2024 in the matter of Renu Rani & Ors Vs State of 
Haryana & Ors pending before Hon’ble NGT (PB), New Delhi.

Background

The  original  application  was  registered  on  a  letter  petition  sent  by  the  Grma 
Panchyat, Khedad, Block Barwala District. The Complainant has stated that the Haryana Power 
Generation  Corporation Ltd.  Panchkula  is  not  managing the coal  ash scientifically  regulated 
manner. The emission of fly ash and its unscientific storage and handling is causing huge air 
pollution in the area and also creating health hazards to the local people. Further, the emission of 
fly ash, its unscientific storage and handling is causing huge air pollution in the area. In this 
context,  a  site  inspection was carried out  on 25.10.2024 & 09.12.2024 and followings were 
observed;

The dry fly ash is being stored in silos and slurry is being transported to ash pond 
which is two kilometer away from the main plant.

Observations at Dry fly ash stored in Silos 

 Hissar Thermal Power plant generates approximately 22 LMT of ash annually at 85%

PLF,  out of which 20% i.e. nearly 4.5 LMT of ash is being dumped annually from

bottom hoppers in Ash Dyke through wet transportation mode and rest 80% i.e. approx.

17.5 LMT of  ash is transferred annually to Ash Silos through dry evacuation mode.

 Ash transferred to silos i.e. Dry Fly Ash is stored in concrete silos. 04 number of such

silos are available in DFA silo complex, for storage of fly ash, each having capacity of

1500 MT i.e. total capacity of 6000MT.

 Dry Fly Ash transferred to silo through Cast Iron pipes is disposed on daily basis by

unloading it in closed bulkers.

 Covering of loading bay by PVC sheets to trap fly ash particle coming out of bulker at

the time of loading.

 Water  sprinkling system has been installed over the complete  boundary wall  of Silo

complex to arrest air borne ash particle from evading silo complex and also to keep silo

floor wet to prevent ash particles from being air borne.

1-26/2024/Misc./Env/eFile I/90666/2024
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Observations at Ash pond/Dyke

 Ash Dyke area at  Hissar Thermal Power plant have 02 no lagoons, each spread over

approximately 30 Ha and Individual capacity of each Ash Dyke is approximately 30

LMT. Bottom ash collected in wet form is conveyed to Ash Dyke area through MS

pipelines.  The  approximate  distance  from  ash  handling  plant  to  ash  dyke  is

approximately 02 km.

 The boundary of the ash pond is earmarked properly. However, the bank and slope of

the Ash pond needs to be maintained properly with adequate height. The boundary needs

to be barricaded with adequate height.

 Automatic sprinkling system is being installed on approach road and bund road of Ash

Dyke to curb air pollution during vehicle movement.

 Two number of trolley mounted fog cannons have been installed in ash dyke area having

maximum throw upto 80 meters.

The total saleable pond ash available in the ash dykes of RGTPP is 37 LMT, In 
the year 2023-2024, 12 LMT of pond ash has been auctioned through MSTC, out of 5.70 LMT 
has  been  lifted  and  remaining  6.30  LMT  is  yet  to  be  lifted  and  lying  in  the  ash  dykes. 
Considering above, approximately 30 LMT of pond ash remains unallocated apart from fresh 
generation.  Environmental  Clearance  was  issued  to  Hissar  Thermal  Power  Project,  Hissar 
Haryana on 20th February 2007. The compliance of the EC conditions is placed at Annexure 
I.
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DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO CONDITIONS OF 
ENVIRONMENTAL CLEARANCE (EC) & ENVIRONMENTAL MANAGEMENT

EC No.: J-13011/18/2006-IA.II(T) dated 20.02.2007

S. No. EC Conditions Compliance Status

i All  the  conditions  stipulated  by 

Haryana State Pollution Control Board 

vide their letter no. HSPCB/2006/TAC-

A/2220  dated  25.10.2006  shall  be 

strictly implemented.

Complied:

 The PP has obtained the CTE, CTO and 

Hazardous  Waste  Authorization  from 

Haryana State Pollution Control Board.

ii The  proposed  configuration  of  the 

project (2x600 MW) could be changed 

provided that  the total  capacity  of  the 

power plant shall not exceed 1200 MW 

and that no individual unit shall be less 

than 500 MW.

Complied:

 As  per  the  EC  Condition  the  PP  has 

installed the two units, each having 600 

MW capacities.  The total  installed  and 

operative capacity of plant is 1200 MW 

i.e. (2X600).

iii The  total  land  requirement  shall  not 

exceed  1139  acres  for  all  the 

activities/facilities of the power project 

put together.

Complied:

 As per the Schedule of Land submitted 

by PP the total area is 1055.79 acres so 

well  within  prescribed  limit  i.e.  1139 

acres.

iv No additional  land will  be allowed to 

bring the water up to the project site.

Complied:

The  PP  has  not  taken  any  additional 

land, the whole project land is 1055.79 

acres only.

v Ash and sulphur contents in the coal to 

be used in the project shall not exceed 

34% and 0.39% respectively.

Complied:

As per the test report submitted by the 

PP,  ash  contents  in  the  coal  are  more 

than  34%.  However,  the  PP  has 

submitted that this condition is modified 

by  MOEF&CC  vide  Office 

Memorandum  F.  No.J-13012/8/2009-

IA.IIdated  11.11.2020.  The  details  of 

change  in  Coal  source  and  quality  are 

submitted  along  with  six  monthly 

1
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compliance report.

vi Two stacks of 275 m height each shall 

be  provided  with  continuous  online 

Monitoring  equipment’s.  Exit  velocity 

of  at  least  21.5  m/sec  shall  be 

maintained.

Complied:

 The stacks height is 275 M and is fitted 

with  OCMS.  The  exit  velocity  is 

maintained  above 21.5 m /sec  and has 

been verified from the third party reports 

submitted by the PP.

vii High  efficiency  Electrostatic 

Precipitator  (ESP)  with  efficiency  not 

less  than  99.9  % shall  be  installed  to 

ensure  that  particulate  emission  does 

not exceed 100 mg/m3.

Complied:

 The  PP  has  submitted  the  efficiency 

study  report  by  third  party  for 

Electrostatic Precipitator (ESP) showing 

more than 99.9% efficiency. Further the 

PM  level  in  flue  gases  is  maintained 

below 50 mg/NM3.

viii Space provision shall be made for Flue 

Gas  De-sulphurisation  (FGD)  unit,  if 

required at a later stage.

Complied:

 The PP has already made the provision 

for  FGD  space  in  Plant  Master  layout 

Plant.

ix Township  shall  not  be  located  in  the 

predominant downwind direction.

Complied:

 Predominantly  wind  direction  in 

Barwala  is  WNW.  The  Township  is 

located in north-west direction.

x Closed  circuit  cooling  system  with 

COC of 5 shall be provided.

Complied:

 The  PP  has  installed  Closed  Circuit 

Cooling  system  and  maintaining  the 

COC above 5.

xi A minimum distance  of  250  m (Two 

hundred & fifty  metres)  shall  be  kept 

between  the  boundary  of  the  project 

and the National Highway. No structure 

shall  be  put  up  within  250  m  (Two 

hundred & fifty metres) distance of the 

highway.

Complied:

 The PP has not erected any structure in 

this  area  only  greenbelt  is  developed 

within this area i.e. 250 meters.

xii Adequate  dust  extraction  system  such Complied:

2
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as bag filters and water spray system in 

dusty  areas  such  as  coal  and  ash 

handling areas, transfer areas and other 

vulnerable areas shall be provided.

 The PP has installed dust extraction as 

well as dust suppression system in coal 

handling area and transfer area. Further 

in  ash  handling  area  bag  filters  along 

with  dust  suppression  systems  are 

installed. Similarly, in Ash handling area 

also  water  sprinklers,  fog  cannons  and 

water tanker for spaying are installed.

xiii Fly ash shall  be collected in dry form 

and  ash  generated  shall  be  used  as 

phased manner as per provisions of the 

notification  on  Fly  ash  Utilization 

issued  by  the  Ministry  in  September, 

1999 and its amendment by the end of 

9th year full fly ash utilization should be 

ensured.  Unutilized  ash  shall  be 

disposed off in the ash pond in the form 

of High Concentration slurry.

Complied:

The PP has achieved an average of 115 

% utilization  of Ash in last  five years. 

MOEFCC  has  extended  the  timeline 

vide notification no. S.O. 5481(E) dated 

31st December,  2021, for  100% 

utilization of legacy ash within ten year 

from the date of this notification i.e. by 

December 2031. At present stock of ash 

content is approximately 30 LMT.

xiv Ash  pond  shall  be  lined  with 

impervious  lining.  Adequate  safety 

measures  shall  also  be  taken  so  that 

pond ash does not become air borne to 

cause  pollution  in  the  surrounding 

areas.

Partially Complied.

 The  PP  has  ear  marked  the  ash 

pond  /  dyke  with  proper  boundary. 

However,  the  boundary  should  be 

adequately  barricaded  to  avoid  air 

born of pond ash from the pond.

 The PP has done the  water sprinkler 

system,  two  fog  cannons  and  water 

tankers are used for water spraying.

xv Rain  water  harvesting  shall  be 

practiced.,  A detailed  scheme for  rain 

water harvesting to recharge the ground 

water  aquifer  shall  be  prepared  in 

consultation  with  Central  Ground 

Water  Authority/State  Ground  Water 

Board and a copy of the same shall be 

Complied:

 The PP has developed Two nos. of rain 

water  harvesting  ponds  to  collect  the 

rain  water  the  cumulative  capacity  is 

30,000 M3.

3
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submitted  within  three  months  to  the 

Ministry.

xvi The treated effluents conforming to the 

prescribed  standards  shall  be 

recirculated and reused within the plant. 

There shall be no discharge outside the 

plant boundary. In case of emergency, 

discharges  to  the  extent  of  only80 

m3/hr  from the  plant  may be  done in 

the drain which shall not meet the river 

Yamuna at any point.

Complied:

 The  PP  has  maintained  a  zero  liquid 

discharge  status  for  the  plant.  The 

effluent generated from various sources 

is  treated at  centralized treatment  plant 

and is used well within the plant.

xvii Regular monitoring of ground water in 

and around the ash pond area shall be 

carried  out,  records  maintained  and 

quarterly  reports  shall  be  furnished to 

the Regional Office of this Ministry.

Complied:

 The  PP  has  submitted  the  report  of 

ground water samples that are tested in 

the plant premises.

xviii A  50  m  wide  greenbelt  shall  be 

developed all along the plant, ash pond 

and township boundary covering a total 

area of 284 acres. In addition, properly 

designed  greenbelt  will  be  developed 

between  the  plant  boundary  and  the 

National  highway  as  also  residential 

colony  of  the  plant  to  minimize  the 

fugitive emissions and aesthetics.

Complied:

The PP has developed a greenbelt more 

than 50 meter wider.  However, the PP 

may  obtain  the  verification 

report/certificate from the local forest 

department  for  the  green  belt 

development.

xix First  aid  and  sanitation  arrangements 

shall be made for the drivers and other 

contract  workers  during  construction 

phase.

Not Applicable:

The  condition  pertains  to  construction 

phase.  However,  at  present  the  PP has 

Occupational health centre at the site

xx Leg of Noise level should be limited to 

75  dBA  and  regular  maintenance  of 

equipment to be undertaken. For people 

working  in  the  high  noise  areas, 

Complied:

 The PP has submitted that the test report 

of the noise level monitoring.  The Ear 

Plugs  and  Earmuffs  are  used  by  plant 

4
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personal  protection  devices  should  be 

provided.

personnel working in high noise areas.

xxi Regular  monitoring of the ambient  air 

quality  shall  be  carried  out  in  and 

around  the  power  plant  and  records 

maintained.  The  location  of  the 

monitoring  stations  and  frequency  of 

monitoring  shall  be  decided  in 

consultation  with  SPCB.  Quarterly 

report  shall  be  submitted  to  the 

Regional Office of this Ministry.

Complied:

 The PP has submitted that the regular 

monitoring is carried out by third party 

and reports are submitted to SPCB and 

six  monthly  to  MOEFCC  along  with 

compliance  report.  Further  the  PP  has 

also  installed  CAAQMS  for  real  time 

monitoring of ambient air quality.

xxii The project proponent shall advertise in 

at  least  two  local  newspapers  widely 

circulated  in  the  region  around  the 

project,  one  of  which  shall  be  in  the 

vernacular  language  of  the  locality 

concerned,  informing  that  the  project 

hasbeen  accorded  environmental 

clearance and copies of clearance letters 

are  available  with  the  State  Pollution 

Control  Board/  Committee  and  may 

also be seen at Website of the Ministry 

of  Environment  and  Forests 

athttp://envfor.nic.in.

Complied:

 The  PP  has  submitted  that  they  have 

advertised  the  same  at  that  time  but 

unable to find old data now.

xxiii As  separate  environment  monitoring 

cell with suitable qualified staff should 

be  set  up  for  implementation  of  the 

stipulated environmental safeguards.

Complied:

 The  PP  has  developed  a  separate 

Environment cell is in place at RGTPS. 

A  qualified  Environment  engineer 

heading the cell  and reporting to Chief 

engineer.

xiv Half  yearly  report  on  the  status  of 

implementation  of  the  stipulated 

conditions  and  environmental 

safeguards should be submitted to this 

Complied

The PP has regularly submitting the Half 

yearly  compliance  report  Ministry/ 

Regional Office/CPCB/SPCB by offline 

5
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Ministry/ Regional 

Office/CPCB/SPCB.

mode.  However,  The  PP  has  been 

directed  to  submit  the  reports  by 

email.

xv Regional  Office  of  the  Ministry  of 

Environment&  Forests  located  at 

Chandigarh  will  monitor  the 

implementation  the  stipulated 

conditions.

A  complete  set  of  Environmental 

Impact  Assessment  Report  and 

Environment  Management  Plan  along 

with  the  additional  information 

submitted  from time  to  time  shall  be 

forwarded  to  the  Regional  Office  for 

their use during monitoring.

Complied:

 The PP has submitted  a hard copy of 

Environment Management Plan.

xvi Separate funds should be allocated for 

implementation  of  environmental 

protection  measures  along  with  item-

wise  break-up.  This  cost  should  be 

included as part of the project cost. The 

funds  earmarked  for  the  environment 

protection  measures  should  not  be 

diverted  for  other  purposes  and  year-

wise expenditure should be reported to 

the Ministry.

Complied:

 The PP has incurred a total expenditure 

INR.3456.52  Lac  in  last  three  year. 

Further  the  PP  has  submitted  an 

undertaking that they have not diverted 

the environment protection fund to any 

other purpose.

xvii Full cooperation should be extended to 

the  Scientists/Officers  from  the 

Ministry/Regional  Office  of  the 

Ministry at  Chandigarh /the CPCB/the 

SPCB  who  would  be  monitoring  the 

compliance of environmental status.

Complied.

4. The  ministry  reserves  the  right  to 

revoke  the  clearance  if  conditions 

stipulated  are  not  implemented  to  the 

Complied.
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satisfaction of the Ministry.

5. The environmental  clearance  accorded 

shall be valid for a period of 5 years to 

the start of production operations by the 

power plant.

Complied.:

The PP has  already started  production/ 

operation  in  2012  i.e.  well  within 

stipulated time.

6. In case of any deviation or alteration in 

the  proposed  project  from  that 

submitted to this Ministry for clearance, 

fresh  reference  shall  be  made  to  the 

Ministry to assess the adequacy of the 

condition(s) imposed and to incorporate 

additional  environment  protection 

measures required, if any.

Complied.

No deviation from the original plan.

7. The  above  stipulations  shall  be 

enforced along with others as under the 

water  (Prevention  and  control  of 

pollution)  Act,  1974  the  Air 

(Prevention  and  Control  of  Pollution) 

Act,  1981,  the  Environment 

(Protection)  Act,  1980 and rules  there 

under,  The  Manufacture,  Storage  and 

Import  of  Hazardous  Chemical  Rules, 

1989, Hazardous Wastes (Management 

and Handing)  Rules,  1989,  the  Public 

Lability Insurance Act, 1981 and rules 

there under.

The  PP  has  complied  with  all  the 

applicable  provisions  of  water 

(Prevention  and  control  of  pollution) 

Act,  1974  the  Air  (Prevention  and 

Control  of  Pollution)  Act,  1981,  the 

Environment (Protection) Act, 1980 and 

rules  and obtained  the  CTE,  CTO and 

hazardous  waste  authorization  from 

HSPCB.  Further  the  PP  has  submitted 

that they are not using any chemical to 

whom  the  Manufacture,  Storage  and 

Import  of  Hazardous  Chemical  Rules, 

1989,  Hazardous  Wastes  (Management 

and  Handing)  Rules,  1989,  the  Public 

Lability  Insurance  Act,  1981 and rules 

are applicable.

Comments:

 The  PP  has  achieved  an  average  of  115  % utilization  of  Ash  in  last  five  years,
however,  the  present  stock  of  ash  content  is  approximately  30  LMT.  The  PP  is
directed to clear the ash asper the MOEFCC notification no. S.O. 5481(E) dated 31st 

December, 2021.
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 PP may obtain the verification report/certificate from the local forest department for
the green belt development.

 The PP has been directed to submit the six monthly reports by email to MOEF &CC,
Regional Office, Chandigarh.

 The PP has ear  marked the ash pond /  dyke with proper boundary.  However,  the
boundary should be adequately barricaded to avoid  air born of pond ash from the
pond.

Dr. K.M. Selvan
Addl.Director/Scientist ‘E’
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Photographs taken during the site inspection:

Figure 1: Ash Pond with water sprinkling 
system

Figure 2: Silos for storing the flyash.

Figure 3: Water is being sprinkled in coal. Figure 4: Rain water storage pond.

Figure 5: First Aid Centre at the project site Figure 6: Green belt developed at the 
site.
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HPGCL 

From 

To 

RAJIV GANDHI THERMAL POWER PLANT, KHEDAR, 

HISAR 
(A UNIT OF HARY ANA POWER GENERATION CORPORATION LIMITED) 

(R<-gd. Office - Urja Bhawan, C-7, Sector- 6, Panchkula) 

COMPANY IDENTITY NUMBER: U45207HIU997SGC0335l7

Chief Engineer,
RGTPP, HPGCL, Khedar (Barwala),District - Hisar (Haryana)
A Division, 

Ministry of Environment, Forest and Climate Change,Indira Paryavaran BhavanJor Bagh Road, Aliganj
New Delhi - 110 003

Memo No.Ch:-.,?39/X-t""'/En"/�'71"#'-�Dated:- ot •o :2. o9-,,,f � 

Subject: Letter seeking clarification w.r.t. OA no. 977/2024 In the matter of "Renu Rani & 
Ors. vs. State of Haryana & Ors." Before the Hon'ble NGT (PB), New Delhi -
Reg. 

Reference: 
i. Ministry's EC letter No. J-13011/18/2006-IA-II (T) dated 20.02.2007 ii. Monitoring report submitted by RO, Chandigarh vide letter No. 1-26/2024/Misc./Env/eFile dated 17.12.2024
iii. F. no. IA-L-11011/69/2024-IA-I, Government of India, MOEF & CC (I.A.Division) dated 17.01.2025

With reference to the above-mentioned subject and reference number, and in strict 
adherence to the directives issued by the Ministry of Environment, Forest and Climate Change 
(MOEFCC), we are pleased to submit Clarifications/ Action Taken Report (ATR)/ Action Plan 
concerning the issues raised. 

This report provides a detailed overview of the proactive steps we have implemented 
to address the raised concerns. We have ensured that all actions are fully aligned with the 
environmental guidelines and regulatory standards prescribed by the Ministry, demonstrating 
our commitment to upholding environmental sustainability and compliance. 

Our efforts are focused on meeting the prescribed standards, and we continue to 
monitor and refine our environmental management practices to maintain the highest levels of 
compliance. A copy of the Action Taken Report is attached for your kind review and records. 

Thank you for your attention to this matter.
y A :- It� C\ �ve ,� �� J J,z,, � 1 

Executive Engineer/Env
For Chief Engineer, 

RGTPP, HPGCL, 

Copy to:-
Khedar, Hisar. 

1. Chief Engineer, RGTPP for kind information, please.
2. SE/Civil, RGTPP for kind information, please.
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Photos showing Sarkanda Developed at boundary of Ash Dyke 
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Photos showing Sarkanda Developed at boundary of Ash Dyke 
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Photos showing working of sprinkler system installed on periphery of dyke and pathway leading to 

dyke 
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Photos showing working of sprinkler system installed on periphery of dyke and pathway leading to 

dyke 
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Photos showing working of portable sprinkler gun 
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Photos showing working Fog Cannons 
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Photos showing Sarkanda Developed at boundary of Ash Dyke 
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Photos showing Sarkanda Developed at boundary of Ash Dyke 
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Photos showing working of sprinkler system installed on periphery of dyke and pathway leading to 

dyke 
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Photos showing working of sprinkler system installed on periphery of dyke and pathway leading to 

dyke 
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Photos showing working of portable sprinkler gun 
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Photos showing working Fog Cannons 
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Photos showing wheel wash system installed near exit of ash dyke 
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Welcome : avikesh.0123@gmail.com Server Time
Last login : 06-Mar-2025 04:02 PM 08-Mar-2025 11:37:47

eProcurement System Government of Haryana

Master Management

Org Hierarchy Master

View Internal Documents

User Management

My Organisation Hierarchy

Debar User

My Accounts

Tender Management

Create Tender / Tender List

Tender Creation from XML

Publish Tender

Published Tenders

Seek Clarifications

Pre-bid Meeting

Downloaded Tenders

Bids Submitted Tenders

Tender Status

Archived Tenders

Archived Clarification

Corrigendum

Create Corrigendum

Publish Corrigendum

Published Corrigendum

Bid Opening

Tenders to be Opened

Bid Evaluation

Technical Evaluation

Financial Evaluation

Short fall Documents

Forfeit Tenders

AOC/Empanelment

Short Fall Documents History

Auction Management

Tender cum Auction

Publish Auction

Published Auction

Create Auction Corrigendum

Publish Auction Corrigendum

Published Auction Corrigendum

Freeze Auction

View Live Auction

View Auction History

Bid Management

Bid History

BID OPENING

Bid Opening Bids List

Tender ID : 2025_HBC_428980_1

Tender Reference Number : 20256A40E294 0A41 41E4 BA0B 8290007393C7712PGC

Tender Title : Construction of concrete pa...

Packet Name : Fee/PreQual/Technical

No. of Bids : 8

Bid List

S.No Bid No Bidder Opened By Opened Date Status

1 1220669 ABCD INDIA WORKS PRIVATE
LIMITED

Avikesh Dawra 04-Mar-2025 10:14 AM Admitted

2 1221661 Mukesh Kumar Contractor Avikesh Dawra 04-Mar-2025 10:15 AM Admitted

3 1221693 M/s.S.D.N.R.CONSTRUCTION
COMPANY

Avikesh Dawra 04-Mar-2025 10:16 AM Admitted

4 1221701 Rajkumar Malik Contractor Avikesh Dawra 04-Mar-2025 10:19 AM Admitted

5 1221707 M/S Pritam Kumar Contractor Avikesh Dawra 04-Mar-2025 10:19 AM Admitted

6 1221714 SURESH KUMAR
CONTRACTOR

Avikesh Dawra 04-Mar-2025 10:22 AM Admitted

7 1221737 SKR CONSTRUCTION CO Avikesh Dawra 04-Mar-2025 10:23 AM Admitted

8 1221767 Nirmal Singh contractor Avikesh Dawra 04-Mar-2025 10:24 AM Admitted

Click next to go to Bid opening summary

Version:1.09.21 26-Sep-2024 (c) 2017 Tenders NIC, All rights reserved.

eProcurement System Government of Haryana https://etenders.hry.nic.in/nicgep/app

1 of 1 08-03-2025 11:37
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Photos showing Repaired bund road  of Ash Dyke 
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Photos showing Repaired bund road  of Ash Dyke 
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Photograph depicting that Piles of Ash have been cleared 

BEFORE 

AFTER 
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Lokesh Sinhal <lokeshsinhalassoc@gmail.com>

ORIGINAL APPLICATION NO. 977 OF 2024, Renu Rani & Ors. vs State of Haryana
and ors.
1 message

Lokesh Sinhal <lokeshsinhalassoc@gmail.com> Sun, Mar 16, 2025 at 1:07 PM
To: vikrant.pachnanda@gmail.com, secy-moef@nic.in

Please find attached copy of Objections and Additional Reply on behalf of the Respondent No.5

 Reply.pdf

--
LOKESH SINHAL
Senior Additional Advocate General, Haryana
Supreme Court of India, New Delhi

Office : E-28, LGF,  Lajpat Nagar-III
Ph: 9814103725

OBJECTION.pdf
21169K

82Proof of Service219

https://drive.google.com/file/d/1eXiDeuMFbwCm29ZPMexibRGoStVDySG3/view?usp=drive_web
https://mail.google.com/mail/u/0/?ui=2&ik=62f804dcb4&view=att&th=1959de28b2ad46df&attid=0.1&disp=attd&realattid=f_m8bbnyr80&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=62f804dcb4&view=att&th=1959de28b2ad46df&attid=0.1&disp=attd&realattid=f_m8bbnyr80&safe=1&zw
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